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P  /sniGh VICE CHAIRMAN (A)HQN BLE MK. b.K. ADlGt.

i  Shri Chandan Singh,
'  S/o Shri Par tap Singh,

,19-ii.M Mir Dard Lane,
'  Maulana Azad Coiiege uampaa,

New Delhi.

2. Shri Gopai Singh_,
S/o Shri Jaman Singh,
Z!6/5, Mirclard Lane,
Maulanct Azad Colleg® Campu • applICANIg
New Delhi.

VERSUS

1 , Govt. of NCT of Delhi
through Secretary,
Medical
5,, Shy am Math Marg,
Delhi. ■

2, Director, ^ ,
G.B. Pant Hospita1,
J.L. Nehru Marg, fttSPONDENTS
Delhi.'

ORDEj<. ( RV Cir' o.uj,.a.t,ioiii.

perused the R.A.

None of the grounds contained tnerein

bring it wihin the eoooe and ambit ot section
22(3)(t) A.T. Act, read with Order ii Kuie I
C.P.C. under which alone any order/judgment/
decision of the Tribunal can be reviewed.

The R.A. is dismissed,

!. Ei R. A D1^ t )
Vice Chairman (a)
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